93 Reports of the

section (3) of cection 8 of the Dock Workers
(Regulation of Lmplovment) Act, 1948, a
copy (m Lnghsh and Hindi) of the Ministry of
Labour arnd Rehabilita 1on  (Department of
Labour and Employment) Notificaion S C
No 3 dated the 3:d December, 1971, publishing
the Dock Workers (Advisory
Amendment Rules, 197!
See No L1-1590 72]

STATEMENT BY MINISTER RE THE

SCALES OF RELIEF ASSISTANCE SANC-

TIONED FOR PERSONS AFFECTED

DURING THE INDO-PAK HOSTILITIES
OF 1971

TH} DEPUTY MINISTER IN THE MI
NISTRY OF LABOUR AND REHABILITA-
TION (SHRI BATGOVIND VERMA)
Medam [ beg to lay on the Table a statement
(in Enclish and Hind1) 1egarding the scales of
relief assistance sanctioned for persons affected
during the Indo Pak hostilines of 197" [Placed
in Library See No LT-1721]72]

Commuttee)
[Placed 1n I ibrary

REPORTS OF THE COMMITTEE ON THE
WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES

SHRI ROSHAN LAL (Himachal Pradesh)
Madam, I beg to lay on the [able a copy each
of the 4th and 5th report of the Commuittee on
the Welfare of Scheduled Castes and Scheduled
Tribes (Hindi and English) version

(1) Fourth Report on action taken by
Goveairment on the recommendations con-
tamned 1n their Sixteenth Repoit (Fourth
Iok Sabha) on the Department of Social
Welfare, and eistwhile Ministry of Health,
Family Planning, Works, Housing and
Urban Development (Department of Works,
Housing and Urban Devclopment) Housing
facilities for Scheduled Castes and Scheduled
Tribes

(1) Fifth Report on action taken by
Government on the recommendations con-
tained 1n therr Fourteenth Report (Fourth
1 ok Sabha) on Admission facilities for Sche-
duled Castes and Scheduled [iibes in Edu-
cational Institutions, technical and non-
technical

REPORTS OF THE PUBLIC ACCOUNTS
COMMITTEE 1971~72

= AW @ I (I A&W)  qAH-
17 Iqene AARAT, A SAFT AT § OF
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sar afafg (1971-72) & fyafafas
gfgazar 1 us-us 9fq g9r-92@ 93 T@ar
g :
(1) »ar ader sfaazT (fafas)
1969 «17 1966-67 aar 1967-68
Faqt ¥ fau wsdiy ggFd fawrg
frre % Aqr v S@r qden gfgaear
(ggwtdr fawer) & grasg ¥ ANE Har
afafq & 1067 afq3zT (1969-70) &
fafgr s#a afafa 1 fasifan o«
FIFIT ZII0 T T5 FEATET & a9 §

23 af wfaasT

(2) fafearr sa-fafaw,(1967)
68 w17 fmar st gar ar HAE
¥ gag war 9 gfadeq (fafae),
1969 31T 1966-67 oi\+ 1967-68 &
Faf & frq fazafaaag gz s
F @ 97 F@r T ST T ¥ qaw
#@ig Jar afafa & 1143 sfagas
(1969-70) ¥ fafza s3q afafa =
fawrfeat a0 aXF1T grar 1 1% Fd-
argr & a7 " 27 ar gfqqgT

SHRI BHUPESH GUPTA (West Bengal)
Madam I have a sugeestion to mahe Siuce
you are in th~ Chair, 1t has to bc decided by
the Chairman of the House We are facing
somae difficulties now Reports of Public Ac-
counts Committee are placed heie But 1n the
Committee no note of dissent 1s allowed In
the Public Undertakings Commuttee also no
vote of dissent 15 allowed Now the situation 1s
becoming complicated Some Members on the
Public Accouats Committee hike some of us
who are there, sometimes differ from some of
the comments But they are not in a position
to give a note of dissent This 1s happening n
the public Accounts Commuttee where prepos-
terous decisions are being taken by majority
1 can speak for my Party members who are 1n
a munority tliat they are notin a position tc
append any note of dissent. I would, therefore
request you that this matter should be consi
dered The Mimster of Parhamentary Affair
should also take note of 1t Otherwise 1t 1
difficult to function in such comunittees The
country will not know that we are opposed tc
some of the decisions and conclusions that are
arrived at, unless you allow notes of dissent



